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Neu Oelhi; Oated this the til day of %3ril,1997«

HON'BLE f! R. 3. R. AQICE f^En3ER(A),

HOM'BLE OR. A. VEDAVALLI '^mBER(3).

Raja Ram,
s/o Shri Munna Lai,
fyo Servants quarters.

No, 5, nan Singh Road,
'JD rking as Cangman,

P'Jl Central Railway,
Shop gl (south Ex»).
Bhop ai •

(By Advocate; Shri B.B.Raual),

Versus

1. Union of India,
through the Cbaiiman,
Railuay Board,
Rail Bh auan,

NBij Delhi,

2. The oi visional RaUu/ay nanager.
Can tral Rail uay,
Bhop al

(None for the respondents)

3UBCn J

BE n rns ER( a) .

Applicant,

Respon dants.

Appllo.nt sssks qu.shing of impugnsd ramova
ordar datad 1V14.3.91 ( naxPre-A) ^d ralr, f .

«/ ana rein 3ta tern en 1

•- , back oagas and consa,yen tlal banafita
including promotion; rfifp

WJ.WI I y gjL r r p rpn no r-»

Unn bbargaahaatad on 16/23 „ 87(Anna.o.a.,3) ^

--3.,^ab.aabd baaing ,0.^,33,
bhlb oabd datad 29.8.83 said t b

GSfl.flahada,, khadl'^nedl uas sought tn h

Paraonnal) gbanst •

'3.6.36. op,, „,. V ' datad» upon uni ch gqm /vi-»k-^ahadaa Kbadi In bis r„,.
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dated 31.1.37 had statad that he had not issued
the said Card#

3. On reoBipt of tha charga sheat, applicant in
hlB repraaantation datad 5,1.33 to ,01 Central Sailuay
5hopal asked To r c ertain cfccufnents,

4. . -ma mpulry Offlcar in his findings datad
26.1.91 hold the charges against applicant as proved.
A cxipy of the E.O. report uas endorsed to

applicant on 11.2.91 (,nn exure-,5) for rep rasan ta tion,
iP any. i(ppllcant submitted his rap raoan tation on
27.2.91 (,nnaxura-,6) On lVu.3.91 the Oiscipllnary
Authority statad " I have oarafully oonsidarad

'(rnaX/AT'^""" rap rasan tation racaivad.^nd imposed the punishmant of removal from
service ij.e.f, 19, 3. 91^ uhi ch applicant's counsel
points uut displays total non .Dpi i cation of ti in d.
Applicant thereafter filed an app eal dated
22.3.91 (Annexure-A?) upon ,dhich no order appears
to have bean passed as yet, because no appellate
order has been shoun to us during hearing.

5. Maan.jhile consequent to the interim
order passed on 19.12.91, applicant's counsel
inforrred us that applicant is still uorking.

applicant's appeal dated 22.3.91 still
remains undisposed of, ue dispose of this OA
tJith a direction to respondents to dispose of
applicant's appeal petition by a detailed
speaking and reasoned order, after giving him a
raasonablB opportunity of being heard in person,
u-thin 3months from tha date of receipt of a
copy of this judgment under intimation to the
applicant., nil tha ^psll ,ta ordars are p
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the interim orders uill continue, ijiile disposing
of the appeal, pointed attention of the appellate

authority is incited to that portion of the

Disciplinary Authority's order dated 13/14,3,91
referred to in paragraph 4 above. If any grievance
still survives after disposal of ?^plicant's

appeal, it uill be open to him to agitate the

s^e proceedings in accordance
uith l^u/ lill the disposal of the applicant's
appeal, the interim orders on the basis of uhich

applicant is said to be still continuing to work,
shall continue to operate.

disposed of in teims of para 6
above. No costs.

( DR.A.UeOA'yALLI )
EnBE:R(j),

/ug/

( 3. R. AOIIE)
flENBER( a).


